
 

nay. This is the ;roup of people who want 
some sort of publicity. We should not 
show an f sympathy to this organisation. 
Shri Jha was saying... 

SHRI SADASHIV BAGAITKAR: It is 
no use corroborat ng whatever in-
formation I have. My question is as to 
whether the Maharashtra Government had 
any previous information regarding his 
activities. Mr Shingre is not an unknown 
person in Bombay. He is a known person. 
What was the report of he Maharashtra 
Government and w.iy no preventive 
action was taken ajainst him? I also 
mentioned that he had certain high level 
links with Congress (I) activities. 

SHRI NIHAR RANJAN LASKAR: I 
have detailed infc miation about the 
nature of this man and I have given it to 
the House,   /bout his political affiliations, 
I have   some information. Shri Shingre is 
a   :>ad character and an opportunist.   He 
took part in political  agitation   to   
achieve     his   own ends.    From 1977    
0  1979,  he was  a staunch supporter If     
Janata Party. During the last Lok Sabha 
election in January,   1980,  he  formed    
an  anti-Indira front  and  pledged  support 
to Chaudhury      Char in Singh     against 
Congress   (I).   Th's is the nature of this 
man.    Therefore, he should not be  given 
any putlicity.     (Interruptions) Please 
don't distrub me. I have given the answer. 

SHRI   SADASH V     BAGAITKAR: 
He has made no   mention as to why the 
Maharashtra    Government failed to 
apprehend  hhr..      What was  the C. I. D. 
or the C. B. I. doing? 

SHRI NIHAR RANJAN LASKAR: 
Mr. Jha has put a question whether 

any financial    assistance is  given to 
this sort of people  who died in poljce 

firing.    As    a    matter    of   rule,    no 
relief is given t« cases    where the 

persons are kille I in mob    violence. 
This is the position.       And  another 

Hon'ble Member was asking about the 

special courts. There is nothing like that. 
It is the responsibility of the State 
Government and they are looking into it. 
Such incidents never happened earlier. 
Sometimes if such incidents happen, the 
police will take care of the situation. 

SHRI JAGDISH PRASAD MA-
THUR: What is contained in that 
pamphlet? Am I to understand... 

SHRI NIHAR RANJAN LASKAR: 
Why do you again go into it. I am 
appealing to you. Don't give more 
publicity to this sort of people. We have 
got the material with us. 

SHRI JAGDISH PRASAD MATHUR: 
Am I to understand that this pamphlet 
contained something serious and you are 
not disclosing it? 

SHRI NIHAR RANJAN LASKAR: I 
have given the clarification. 

 

Now, we go back to the Motion and 
the Statutory Resolution—Shri Handi. 
que. 

■ - *________ 

(I) MOTION SEEKING REVOCA-
TION OF THE PROCLAMATION 
ISSUED BY THE PRESIDENT ON 
THE 19TH MARCH, 1982 IN RE-
LATION TO THE STATE OFAS-

SAM—CONTD. 

(II) STATUTORY RESOLUTION SE-
EKING APPROVAL OF THE PRO-

CLAMATION ISSUED BY THE 
PRESIDENT ON HE 19TH MARCH, 

1F83 IN RELATION TO THE STATE  
OF  ASSAM— CONTD. 

SHRI BIJOY KRISHNA    HANDIQUE: 
Madam, I am afraid, I have lost ''   the 
track. 

173        Re. proclamation in       [ 29 MAR. 1982 ]       relation to the State      174. 
of Kerala 



 

THE VICE-CHAIRMAN [DR. 
(SHRIMATI) NAJMA HEPTULLA]: It 
is a long distance from Assam to 
Bombay. 

SHRI BIJOY KRISHNA HANDI-
QUE: Yes, we have covered the whole 
country... 

SHRI V. GOPALSAMY: (Tamil 
Nadu): Particularly when you are sitting 
in the Chair. 

SHRI BIJOY KRUSHNA HANDI-
QUE: At the time of formation of the 
Ministry, Mr. Gogoi submitted a list of 
63 members. After that, it so happened 
and we have reasons to suspect that some 
of the Members might have lent their 
support to both the sides. That may be 
true. And you know, Madam, the episode 
of the fall of the Morarji Desai 
Government. If you recall those days, this 
is not a very uncommon thing. So, what 
can the Governor do or for that matter 
what can we do? If some Members lend 
support to us, and in their wisdom choose 
to leave us, having reduced us to a 
minority, what can we do? So, the right 
course for the Governor was to call upon 
the Opposition alliance to parade their 
members. Madam, why was this fact 
never raised? This fact has been very con-
veniently forgotten to be mentioned. It 
has not been mentioned and very 
conveniently.   And I say with all my 
responsibility and I challenge to be 
contracted on this. (.Interruptions') 
Everybody is trying to blame the 
Governor because no one wants the truth 
to come out. The Governor called upon 
the Opposition parties to parade their 
members because of this confusion. Not 
only that, I can give you this information. 
When he thought that the Raj Bhavan was 
too small to accommodate 63 members, 
he asked them to collect at the Circuit 
House. And do you know, Madam, how 
many Members turned up? There wers 
only 12 members, yes, not more than a 
down members were there. So, what can 
he do? And the same day, in the evening, 
Madam, 

he called upon Mr. Gogoi to from a 
Ministry. And how will you blame the 
Governor for this? Madam, this Short 
history of Minitry-making erer-cises 
during the last four years and the 
criticism levelled against us hy the hon. 
Member from the other side, brought into 
focus a few interesting points: First, if 
you call it a minority Government at all, 
the precedent was set not by us but by the 
Janata Party which has now turned a 
bitter critic of the Ministry, the very 
concept of minority Govern-ment. 
Sacondly. Madam, the word horse-
trading is being too often heard. May I 
pose this    straight    question: 

When the first Ministry was formed by 
Janata, by making five Members to 
defect, as I stated earlier, what sort if 
horse-trading was it? And what about the 
present case of Kerala? When a Member 
from the Congress (I) left uc and defected 
to the other party, making the 
Government topple, was it not horse-
trading? Or, do they mean to say that we 
do the horse-trading with money and they 
do the horse-trading with sermons? j. 
pose this question to them. Madam, so far 
as the question of horse-trading is 
concerned, this nation still remembers the 
worst antics of horse-trading when Mr. 
Morarji Desai's Government was going, 
going and gone. 

Madam, the third point which came to 
light in the short history of the Ministry-
making exercise of Assam is that the 
Governor is entrusted with a great 
responsibility. He has to convince himself 
that the Ministry will be stable. He made 
definite queries whether all the national 
parties of this alliance would participate 
in the Ministry. Madam, let us look at the 
break-up of the parties, which is Janata—
27, the CPM —11, the CPI—6, the 
RCPI—4 and the SUCI—2. These 52 
Members were not willing to participate 
in the Ministry.   And only Congress 
(S)—3, 
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the BJP—1, and t te Lok Dal—1 and six 
independent ^ embers expressed their 
willingness t > participate in the Ministry. Of 
the ;e six independent members, most of hem 
were doubtful. Most of them lei t their support 
to both the sides. I do not know how my hon. 
friend, Mr. Goswami, says that all the natioi al 
parties wrote to the Governor expi sssing their 
willingness to participate in the Government. I 
would like to clieck it again. 

SHRI  BIPINPAL   DAS:   It  is  not. (Inter -
uptions) 

SHRI BIJOY KRISHNA HANDIQUE; Is 
it not a mockery of Parliamentary democratic 
process to have a Ministry with Those few 
and some doubtful member;.-, with those who 
have no affinity ideologically or otherwise? 
What prospect of stability is there? When th, 
Governor makes the assessment, 1 is foremost 
concern is whether or rot this Government will 
be stable an I viable. (Interruptions) The fore 
nost concern of the Governor will be to see 
that when a Ministry is formi d, whether that 
will be viable and s'able. That must be his 
foremost concern. And, we have, Madam, the 
sad experience of Government run the- 
administration by a conglomeration of parties. 
The Janata Party had mainly four parties, and 
this democratic left alliance has 10 parties. 
You can well imagine what sort of v: ability 
and stability this Governmen   would give to 
us. 

With these observations, Madam, I oppose 
this Mo ion moved by my friend, Mr. Dinesh 
Goswami, and support the Statutory 
Resolution moved by the ton.  Home 
Ministry. 

SHRI SANTOSH MITRA (West Bengal): 
Madam, Vice-Chairman, I support the motion 
moved by my friend, Shri Dinesh Goswami, 
and oppose the motion moved by the hon. 
Home Minister. The dissolution of the 
Assembly has happened at a time when all the 
methods of manoeuvring including horse-
trading of members have been exhausted by 
the Congress (I)   party. 

Madam,   I  o .serve  in  our  country 
constitutional ; iropriety is not being 

maintained.   The deviation from  the accepted  
principles of democratic process is made to suit 
the Congress (I) ruling party at the Centre.   That 
is the reason why this    dissolution    of 
Assembly    has    taken    place.      The 
manoeuvres   of the ruling party    to prevent the 
majority party from forming the Ministry and to 
foist a minority Government in    the     State    of 
Assam will remain one of the ugliest chapters in 
the annals of the history of Government assault 
on the Constitution.    The Congress-I ruling party 
was in  a minority;  they wanted    to rule   but   
they    did   not    have   the majority,   and  thev     
did  not    want the   majority   to   rule.    To   
achieve this objective,   Article  356  has  been 
invoked ad infinitum.   Thus, the sanctity and the 
authority of the Governor's office has been 
undermined and sullied.     Madam  Vice-
Chairman,  the office of the Governor has been 
consistently abused to provide defections, to 
deny  the majority   the    constitutional right of 
forming a Ministry, to manipulate a majority  in 
the Congress-I and even to canvass support for a 
particular section in the Congress-I. Madam, the 
Governor adopted double standards.    When the 
Left Democratic Front claimed its    majority,    
the Governor put certain conditions. What were 
the conditions?    The conditions were: That the 
members of the opposition should give their  
consent and their acceptance of the leader; num-
ber two:   Statement that the parties which 
combine Will participate in the Ministry; and 
number three;   individual letters from the 
members of the regional    parties    and    
independents expressing their support to the Left 
Democratic Front.    These three  conditions were 
laid down.   But in    the case of the Congress-I 
Ministry,  did the Governor ever ask Mr. Gogoi 
to fulfil  these  conditions?    Even  when the Left 
Democratic Front    fulfilled these    conditions    
and submitted all documents,  the    Governor    
tried   to !    quibble and take recourse to tortuous 
path and lastly he disappeared from Gauhati to 
avoid the opposition members.    So, I would say 
he maintained double standards.    N0t only at   
the 
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(Shri Santosh Mitra] time of Gogoi 
Ministry, but at the time of Taimur 
Ministry who was inducted into the 
office when Congress. I was not a 
majority party and the majority strength 
of the party was not proved in the 
Assembly, the Governor never asked 
Taimur Ministry about the strength of the 
Congress party. So the Governor 
maintained a double gtandar^ and it is an 
ominous sign on our democracy. 

I want to ask as to why were &\l the 
conditions stipulated by the Governor for 
the opposition. Did the Governor ask Mr. 
Gogoi to fulfil those conditions to 
convince him that he lias the support of 
the majority in the Assembly? Did he 
a=k Mr. Gogoi to produce letters of 
support from other parties and 
individuals or statements of members 
accepting Mr. Gogoi as the leader? If he 
had only one uniform standard, he would 
not have asked the opposition to produce 
all that. 

I want to put my observations about 
Parliamentary democracy in the country, 
Assam is not an isolated place; what is 
happening in Kerala? What is happening 
in West Bengal and what happened in 
Garhwal elections. These all are the 
symptoms of the same thing, that is, 
Congress-I is driving towards 
authoritarianism and in the name of 
democracy, the Congress-! party is out to 
destroy Parliamentary democracy in our 
country. 
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DR. RAFIQ ZAKARIA; YoUr tim« 
is up. 

SHRI SADASHIV BAGAITKAR: 
Madam Vice-Chairman is in the Chair, 
If you had been in the Chair, I would 
have tuken your ruling. 
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THE
 VIC
E-CHAIRMAN      (DR. 
(SHRIMATI) NAJMA HEPTULLA): Mr. 
Makhan Paul. Please be brief. Don't be like 
Mr. Baga.itkar, because he took more than 
ten minutes. 

SHRI MAKHAN PAUL (West Bengal): 
Madam, while supporting the Motion moved 
by one of our Members, Shri Dinesh 
Goswami, for revoking the proclamation of 
President's rule in Assam, T shall not take 
much of the time of House. I shall not repeat 
those points which have already been raised 
by hon. Members on this side of the House. 
But at the same time, please permit me to 
discuss at least one point. I shall, therefore, 
request you to allow me a few minutes for 
that. 

You now, Madam, that the situation in 
Assam and the problems of Assam are not a 
single day affair; it is a long-standing affair. 
The entire North-Eastern region of India, of 
which Assam is also a constituent, is in a 
very pitiable condition economically, due to 
the stepmotherly attitude of the Central 
Government. Not only today but for a long 
time, Assam 

THE VICE-CHAIRMAN (DR 
(SHRIMATI) NAJMA HEPTULLA): 
Mr. Bagaitkar, will you please conclude 
now? You h« ve taken more ;han 10 
minutes. 

SHRI SADASHIV BAGAITKAR: 
Within half a minute   I am finishing. 



 

[Shri Makhan Paul] happens to be in 
the most precarious state. During the last 
35 years of our Independence, no attempt 
has been made to develop the State 
economically. No industry—not even 
agro-based industry—-has been built up 
in spite of sufficient raw materials being 
available there. No development has 
taken place in the agricultural field as 
well. If this would have been done, the 
entire inhabitants of Assam would have 
managed to get at least two square meals 
a day. But as it was not done, even the 
original inhabitants of Assam, where the 
population has already been increasing by 
leaps and bounds, where education is also 
spreading, are now finding hard to get 
any employment. They are not getting 
sufficient agricultural land as well. So 
where does the remedy lie? It only lies in 
the economic development of Assam. A 
section of the original inhabitants of 
Assam, without taking this path of 
compelling the Central Government to 
develop the State economically and 
industrially, has taken the path of 
combing out, in the name of foreign 
nationals, those whom they once 
cordially welcomed in Assam. I think, 
Madam, this section of the original 
inhabitants of Assam have been misled 
by the vested interests and also by the 
foreigners. Perhaps, Madam, I shall not 
be wrong if I accuse the ruling party of 
India and the Central Government as 
partners of this heinous conspiracy. 
Because I feel that they want to fish in 
troubled waters. 

As you know, Madam, the entire 
Tndian economy is in a moribund con-
dition. In the north-eastern zone, 73 per 
cent of the people have been living below 
the poverty line. Today or tomorrow these 
people cannot but revolt and make a 
beginning of a protracted civil war that 
cannot but be inevitable in India. You 
know, Madam, the twentieth century 
capitalists, not only in our country but 
throughout the world are politically very 
conscious. They know their fate. So, they 
have taken the first step to nip that in the 
bud by taking recourse 

to President's rule in Assam, pari 
cularly when the Opposition h gained 
majority in the Assembly. 

I, therefore, support the Motion fi 
revoking the Proclamation of Pre; dent's 
rule in Assam and, at the san time, I 
also warn the Central Goveri ment and 
the ruling party that th step will not help 
them, this step wi not save them. If such 
steps coul have saved then people like 
Hitle Mussolini, Tojo and Chiang-Kai-
She would not have been thrown int 
these    rotten    waste    paper    boxes 

SHRI DINESH GOSWAMI 
Madam, Vice-Chairman, I thank thos> 
Members who have participated ii the 
discussion on my Motion ant those who 
have supported me. M; esteemed friend, 
Mr. Bipinpal Das while replying to the 
points raised bj me said that it is not 
necessary thai there should be an 
absolute majority for a party to form a 
Government, and he cited instances of 
single party Governments. 

SHKI BIPINPAL DAS: Not always. 
When there is nobody who can produce 
an absolute majority, even single 
majority parties can be asked. 

SHRI DINESH GOSWAMI: That I 
agree. It is not my case that there must be 
absolute majority. If there is no absolute 
majority, a single majority party may be 
asked. But equally? when he cited 
examples, he cited examples where a 
party that had only 12 Members had been 
asked to form the Government. Therefore, 
the point is, any single party can be 
called. 

SHRI BIPINPAL DAS: Again you are 
misleading the House. I said, let alone 
the question of a single largest party, 
even a minority party like Pattom Thanu 
Pillai's party was allowed to form a 
Government. Then I cited Rajaji's 
instance and then Charan Singh's. 

SHRI DINESH GOSWAMI: I entirely 
agree. But the point is, which party shall 
have the support of the other parties 
which have absolute majority in the 
House to form a 
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Government? Th« single party, if it 
carries other Members to have a 
majority, well, it v ill be. If a smaller 
party can carry o her Members, it is 
there. Therefore, it was not necessary on 
the part >f the Governor to ask the 43-
Membei Congress (I) party because the 
43-M< mber Congress (I) party did not 
have the support of any other Member. 
Bat the other parties did, in writing, g: ;e 
support to Sarat Chandra Sinha. low my 
friend said about   the  Charan    Singh    
Ministry. 
What happended »n the case of the 
Charan Singh Ministry? In the case of 
the Charan Singh Ministry, it is his 
party—the Congress (I)—which lent 
support to Charan Singh and, therefore, 
the I'resident permitted that Governmenl 
to be formed, but when the Congn ss (I) 
withdrew its support, that Government 
tesigned. The same way v hen Sarat 
Chandra Sinha was assur> d support by 
other Members numbeiing a total of 63, 
he ought to have teen given an oppor-
tunity to form a Government. My friend 
said, the Janata Party did not. He said, 
they w.U not enter into the Government, 
i ;,. e with me a letter of the Janata Pirty 
dated November 16th where they have 
said they are joining the Government of 
Assam, and the first si natory is Mr. 
Golap Barbora. 

SHRI BIPINP \L DAS: Have they 
given it in writing? 

SHRI DINESH GOSWAMI: Where is 
the writing? There is no writing. I 
challenge the hon. Member. There is no 
writing whatsoever. In fact, the letter 
reads 

"We, the leaders of the Legislature 
Parties and representatives of the 
following Left Front Democratic 
parties have decided to form a popular, 
si able Government in Assam on the 
ten-point programme." 

It is a canarci to say that the Janata 
Party said—"We are not going to form a 
Goverrment." 

Then my friend Mr. Handique said that  
the   Governor  wanted   that   the 

Members should remain present and 
show. In fact, the facts are otherwise. 
The facts are that the left Alliance tried 
to meet the Governor on the 12th of 
January, but the Governor refused. And 
here is the letter of the Governor: 

"This has reference to your letter 
dated 12-1-82 received at the Raj 
Bhavan at 8.40 p.m. today. Your 
request that I should see you before 11 
a.m. tomorrow, and suggestion that in 
the event of my being unable to do so 
you will be meeting me at 11.30 a.m. 
without any appointment, are strange. I 
would therefore request you to desist 
from calling on me without any prior 
appointment as I have other pressing 
engagements." 

And, in fact, on January 13, again in the 
afternoon of January 13, Mr. Sarat 
Chandra Sinha and other members of the 
Alliance tried to see the Governor. What 
I point out is that I have no love lost or 
choice between the Government and the 
Opposition. What I am pointing out is 
that in Kerala if you can permit a 
Government simply because there is a 
majority by one defection, why did you 
not permit the Opposition parties to form 
the Government there and test its 
strength? I have said that by your 
experience in Kerala you have made the 
impartiality of the Speaker a casualty and 
by your experience of Assam you have 
made the objectivity of the Governor 
suspect, which are dangerous trends in 
the Indian democracy. And that is why I 
have given my Resolution of 
disapproval. 

Thank you, Madam. 

 
THE VICE-CHAIRMAN (DR. 

(SHRIMATI) NAJMA HEPTULLA): 
Thank God, you did not say: Sabha-
patniji. Good that you did not say that. 
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SHRI DINESH GOSWAMI: I am on a point of 
order. There were three Dineshes—Mr. Dinesh 
Singh, Mr. Swami Dinesh Chandra and Dinesh 
Goswami. The other two, Mr. Dinesh Singh and 
Mr. Swami Dinesh Chandra are out, and Gianiji 
wants to drive me out too, Gianiji does not want 
me to be here. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VEN-KATASUBBAIAH): Is 
'Swami' not there  in  'Goswami'? 

THE VICE-CHAIRMAN (DR. (SHRIMATI) 
NAJMA HEPTULLA): By calling you Swami, he 
does not want to drive you out. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): From Goswami to Swami is a promotion 
or a demotion? (Interruptions) 

 

PROF. SOURENDRA BHATTACHARJEE 
(West Bengal): If you call him 'Swami', you will 
have a problem in your family. 
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THE VICE-CI .AIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): 
First, I shall put the motion moved by 
Shri Dinesh G< wami to vote. 

The question is: 

"That this Hoise recommends to the 
President that the Proclamation issued 
by the President on the 1st March, 
1982, vr-der article 356 of the 
Constitution in relation to the State ol 
Assam, be revoked." 

The motion w«.   negatived. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) N/JMA HEPTULLA): I 
shall now put t te Statutory Resolution to 
vote. 

The "question is: 

'That this House approves the 
Proclamation issued by the President 
on the 19th March, 1982, under article 
356 of the Constitution, in relation to 
the State of Assam." 

The motion was adopted. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): 
The House stands adjourned till 11.00 
o'clock tomorrow. 

The House then adjourned at 
twenty-two minutes past seven 
of the clock till eleven of the 
clock on Tuesday, the 30th 
March. 1982. 

GMGIFND—L-jC R.S- j5.10.8a—570 

205       Re. proclamation w       [ 29 MAR. 1982 ]       relation to the State     206 
of Assam 


